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(Department of Revenue) 
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3 Of THE GAZETTE Of INDIA) 

~,'r 
New Delhi, the3bctober, 2018 

S.O. It is hereby notified tbr general infonnation that the organization M/ Charutar Arogya Mandai, Gujarat (PAN:­
AAATC1264G) has been approved by the Central Government for the purpose of clause ii) of sub-section (1) of section 35 of the Income­
tax Act, 1961 (said Act), rt>:ad with Rules 5C and 5E of the Income-tax Rules: 1962 aid R.ul.e~), fro~ Assessment y~ar 2019:~020 
onwards in the category of 'University, College or other Institution', engaged m rese ch actiVIties, subJect to the followmg conditiOns, 
namely:-

(i) The sums paid to the approved organization shall be used to undertake scientifi research; 

(ii) The approved organization shall carry out scientific research through its facult members or enrolled students; 

(iii) The approved organization shall maintain separate books of accounts in respe t of the sums received by it for scientific research, 
reflect therein the amounts used for carrying out research, get such books audi d by an accountant as defined in the explanation 
to sub-section (2) of section 288 of the said Act and furnish the report of such udit duly signed and verified by such accountant 
to the Commissioner of Income-tax or the Director of Income-tax having juris 'ction over the case, by the due date of furnishing 
the return of income under sub-section (I) of section 139 of the said Act; 

(iv) The approved organization shall maintain a separate statement of donati ns received and amounts applied for scientific 
research, such donations shall be used exclusively for core scientific research nd a copy of such statement duly certified by the 
auditor shall accompany the report of audit referred to above. 

(v) Donations being received by the organization under clause (ii) of sub-se ion (I) of section 35 of the Act, shall be used 
exclusively for core scientific research only and not for hospital activi es, activities related to treatment of patients, 
general educational activities (other than research) or any other object of he organization. 

(vi) The approved organization shall, by the due date of furnishing the return of in orne under sub-section (I) of section 139, furnish 
a statement to the Commissioner of Income-tax or Director of Income-tax con ining-

2. 

(a) 
(b) 
(c) 

(d) 
(e) 

• a detailed note on the research work undertaken by it during the prev us year; 
• a summary of research articles published in national or international urnals during the year; 
• any patent or other similar rights applied for or registered during the ear; 
• programme of research projects to be undertaken during the forth ming year and the financial allocation for such 

programme. 

The Central Government shall withdraw the approval if the approved organiz 

fails to maintain separate books of accounts referred to in sub-paragraph (iii) of paragraph 1; or 
fails to furnish its audit report referred to in sub-paragraph (iii) of paragraph 1· or 
fails to furnish its !'tatement of the donations received and sums applied for sci ntific research referred to in sub-paragraph (iv) of 
paragraph I ; or 
ceases to carry on its research activities or its research activities are not found o be genuine; or 
ceases to conform to and comply with the provisions of clause (ii) of sub-secti n (I) of section 35 of the said Act read with rules 
5C and 5E of the said Rules. 
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Notification No. 75 /2018 
(F.No.203/2612018/IT A-II) 

To 

(Rajarajeswari R.) 
Under Secretary to Government of India 

The Manager, 
Govt. of India Press, 
Mayapuri, New Delhi 

Copy forwarded to: 
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2. 
3. 
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7. 

The applicant organization, M/s Charutar Arogya Mandai, Gujarat. 
CCIT (E), New Delhi 
CIT (E),Ahemadabad 
Web Manager, New Delhi, for placing on the website incometaxindia.gov.in 
ITCC, CBDT (4 copies) 
Concerned file 
Guard file ~~\~ 

- (Ra~raje~Ji'~.) 
Under Secretary to Government of India 


